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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, JATPUR.
0.A.No.304/94 Date of order: ZQJ ] OovD
Premchand Jain; S/o Shri Tarachand Jain, R/o ANC No.536/B Ganesh
Chowk, Ajmer, O/c Dy.CME(C&W), W.Rly, Ajmer.
...Applicant.
Ve.
1. The Union of India through General Manager, W.Rly, Churchgate,
Mumbai . _
2. Dy.C.M.E (Carriage & Wagon) Workshop, W.Rly, Ajmer
.. .Respendente.
Applicant present in persen.
Mr.U.D.Sharma - Counsel for respondente.
~ CORAM: .
Hon'ble Mr.S.K.Agarwal, Judicial Member
Hon'ble Mr.N.P.Nawani, Administrative Member.
PER HON'BLE MR.S.K.AGARWAL, ;]\UDICIAL MEMBER.

" Thie Original Applicetion appears to have been filed meinly fer
implementing the directions given by the Tribunal in T.A Nc.659/86 and the
applicant in this O.A prayed to eset aside and quacsh the orders issued on
3.3.93, 30.3.93 and 18.5.93. The 'appljcant_ further mekes a prayer to
direct respondent No.2 to fix the correct seniority of the applicant and
to promote him as per the dJirections: given by Jodhpur RBench of the

. Tribunal vide ite order dated. 7.1.92 and to pay the arresrs and all cther
benefits as claimed by the spplicant.
2. Reply was filed by the respondents. In the reply, it has been stated
cleerly that the impugned orders at Annexureé:Al, A2 and A2 have been
issued as per the directions given by the Tribunal in ite crder Jated
7.1.93 and the said order has been fully implerented. It is aleo stated in
C the reply that the clair of senicrity and promotion of the applicant ie
untenable. It has been further stated that S/Shri Sua Lal end Nendlal have
not been impleaded as necessary parties although the spplicant is claiming
relief vie a vie S/Shri Suslal & Nanclsl. No ccntempt petition cor any
Execution Application under Sec.27 of the Administrative Tribunals Act,
was ever filed, therefcre, for implementaticn of the crders earlier pasesed
cn 7.1.93 is not maintainable, The applicant has made variocus pleas in
this O.A; therefcre, this C.A is not meintainable having Huitiple relief
and the applicant i& nct entitled to any relief scught fcr.
3. Heard the applicanf and the learned counsel fcr the respendents and

also perused the whole record as also the written submissions filed by

both the parties.
h S’ 5. The statement containing the details of implementation cf the order
N ’,,//’”passed,in T.A No.659/86 deted 7.1.93 by the respondents makes it clear
that the order dsted 7.1.93 has been implemented. If the responcents

failed to jmplément the orcer, the applicant should have filed a Centempt
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Petition or Execution Proceedirige under Sec.27 of the Administrative

Tribunals Act, for implementing the said order. But the applicant did not

like to choose the aforesaid way for implementing the ordér. It is a
cettled principle of. law that to implement thé orders passed by the
Tribunal,. the applicant tﬁay file either Contempt Petition or may 'A:im't:iate
Execution. Proceedings under Sec.27 of the Ao’m.in:istrative Tribunals Act. He.
is not 'permitt,ed- to file vanother_O.A -to implement the orders already
passed. Moreover, the applicent claimed seniority ovef S/shri Sualal énd-
Nancélal but he failed to implead them--'as necessary parties. The claim of
the spplicant is barred by the principles of res-judicata on the ground
that. the applicant ie not permitted-to reagitate the same issue which he
had already agitated in the earlier T.A and the applicant. ie not permitted
to file a fresh O.A to implement the crder passed earlier. It is also a
rule of lawl that an issue once decided by @ comrpetent Court is not
permitted to be agitated again. .

6. ~ On the basis of the 'foregojng discussions; we do not find any merit
in this O.A. We, therefore, diemise this.0.A with no order as tc costs.
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(N.P.Nawani )- (S.K..
Member (2&). Member (J).

garwal)



